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Government of India to approve the
revised estimate of Rs. 38 crores. This
is under examination,

(b) The State Government had
anticipated an outlay of Rs. 256 lakhs
during the Third Plan. Necessary in-
formation in regard te the amount
actually spent so far is being collecfed
and will be lald on the Table ¢f the
Sabha as soon as it is received frpm
the State Government,

(©) The proposal is still under nego-
tation with the World Bank.

(d) Central assistance for wban
water supply schemes is Ziven by way
of loan to the extent of 100 per cent.
The Government of India had sanc-
tioned Rs. 300 lakhs for the scheme
during the Third Plan and a provision
of Rs, 200 lakhs has been made in the
current year's budget for this scheme.

12 hrs.

CALLING ATTENTION TO MATITER
OF URGENT PUBLIC IMPORTANCE

(i) RerorTEp PROTEST by THE DEFENCE
AvuTHORITIES o©F ‘EASTERN  ZoNE
AGAINST MISMANAGEMENT OF THE
RAILWAYS IN THAT AREA.

ot e Fag : (Fo) o wema
ngra, § gfgaadm &% mga ¥
frafafas faga 1 5 193 g4 &7
eqr femmar § # wrdar w7 § e
qE T AT H OF FFTH § —

“rEtaa (fed 917) & gfrer
gifusifeat grr 3w &a ¥
=a ¥ gya & wir falw
(92:z) & "grarr " E

The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh) :
The occasion for the subject under
discussion is obviously a report in a
section of the Press that following the
recent derailment of 3 Military Special
on 1lth November, 1966, the Defence
authorities have blamed the Railwagy
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Ministry for mismanagement of rail-
ways. I have already made a state-
ment on the floor of the House on
14th November, 1966 on this accident.

I can, unhesitatingly, say that the
Press report is entirely unfounded,
malicious and devoid of facts and
neither I nor the Railway Ministry nor
the Northeast Frontier Railway Ad-
ministration have received any such
communication fram the Defence
Ministry, the Army Headquarters, the
Eastern Command or the Corps Com-
mander in the area. The Defence
Ministry has also stated that neither
they nor any of the above army autho-
rities have any &nowledge of the
alleged complaint.

The Calling Attention Notice refers
to the neglect of track and signals by
the Railways. The track strurture,
signalling equipment and the mainte-
nance thereof on the Northeast Fron-
tier Zone arz up to the accepled
standards for the speeds permitted.
The track and signalling equipment are
regularly inspected by the supervisory
staff and kept in good trim and are not
allowed to be neglected in any manner.

I would like to draw the attention
of the House to the various staltements
made by me on the accidents which
have happened from time to time.
There has been no contradiction of
any kind in the statements made by me
as alleged by Shrimati Renu Chakra-
vartty.

When accidents are attributed to
sabotage, this is always based on solid
grounds. The proceedings o¢f the
Parliament would bear me out when I
say that whenever an accident has
happened due to failure of the railway
staff, there has been no hesitation at
any time and at any level in accepting
it as such.

A section of the Press hns also inade
a reference to the withdrawal of
patrolling of railway track over the
section on which the Military Special
deralled. I may inform lhe..‘:louse that
security patrolling against tampering
with track ond acts of sabotage is a
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responsibility of the State Government.
The section where the accident occurred
was being continuously patrolled by
the West Bengal State Police from
September, 1965 and thls patroliing was
" discontinued with . effect from 1st
August, 1966 as the Slate Goverrment
did not consider the continuance of
patrolling necessary any further. The
Railway Adminlstration, however, con-
tinued the usual monsoon patrolling by
gangmen which was withdrawn from
15th Oetober, 1966 on the cessation of
the monsoons.

wew REAY A anare A4

siyay fredr (HiT) : weaw wgEm,
frme 197 & #A@ET ¥O a0
wed & | ag fraw weam B wrd o
qze W19 1 wAAfy ¥ fef ardafas
Hged #1 HZAT &1 AR HAY AgET w7
s famm aam & R Wt wEiET vAw
art ¥ agm it S T & ooy A
aar faar 3, 1 w83 W BT FT g
syt & famg & aveew ¥ adt &
Tt &t A8, gad qwaEar o ¥
Frfam uiwe Afew L

IR WEIEE : 7 A1 qriT wTh
oTET TEY IITAT AT HEAT F

oft aq fomd : wore wgwy, &

AT KT HOAT GG A6 ATET qaqT @
# | W AT Ix A7E ¥ IR, A AR
e ? K AT AT w@r g ) Wer
wErET A % 2

WO WG WY 7 UF AT 4%
wgt & fir g aar F wf aF mew §
&0 9T 9162 W% WET AN II0AT A7
w2

it wey formd © 3 Fara F A A
ft &, $m wfam a2ewm Aifew ¥ A
g TRl 8 |
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ooy AEWT (AT F WIED AT
g, a€ ur ®edY ara wfgaar

&t ae fowg : @ w17 WA AST
21, 37 a%7 & qg 19 478 &) 77 A€w
g | =@ a%T at w0 fwar aviem 1 W
%Y wEtew T AT gifadz aF w2y
g, & &% 3% Tt F a9 WrE Ja
AFATE |

s wEteE g7 ¥ 99T 91%
e 7€ & 1~ gwrr fag o

ot oyurw feg : & 3g S
gt § 5 ow gt fafoedt agr &
qaelt &, avaar fafaed 34 ¥ @&
et aromz gfom A W9F & sgawar
& ot agY; W A, Ay OHY swawT A
#7 a% =1 faar s ?

TWo YW gy fag : 77 e
TR

W WEG . IH g 97 4 qv
i 2

¥ro Trw g fag : 7@ i TE 4Y

oY ae f/g ;W A T aF
=, far s 7

L ] CiEaiN
SFTAT 1

Shrimati Renu Chakravartity (Bar-

rackpore) : The hon., Minister has

completely denied that any communi-
cation has been received, whether that
be in the form of a letter or by word
of mouth. I take it that in no cir-
cumstances any warning or request for
further better patrolling had been
given by the Defence authorities. If
it is wrong or right, 1 shall raise it
later on. But at the moment I want
to know whether his attention had been
drawn to the Statesman report which
has appeared today where the police
have stated that the Invesi’gation
officers have found that one nut of a
fish plate had been missing for a long
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[Shrimati Renu Chakravartty]
time but it was quite clear that it had
saken place long time back the hole was
tull of cobwebs and whether it is also
a fact that the area in which the
particular accident took place was a
heavily guarded area because the
Seyoke bridge is constantly guarded
and on the left flank of the track is
the unfordable Tiesta river while on
the small hillock on the right there
is a military camp. So, from all
points of view the information given
in the paper is that the police in-
vestigation and enquiry officials felt
that there is little visual evidence of
sabotage according to senior pelice
officials. Has his attention been drawn
to this and if so would he iike to
clarify how it is that they have come
to this understanding and the Railway
ministry says that it is a cuase of
sabotage and as far as Shri S, K.
Patil is concerned, he has made a
thundering speech on that point in
Calcutta.

The Minister of Railways (Shri
8. K. Patil): Very much so. My
attention has been drawn to it. In the
first place, I do not know who is this
police official. An individual Police
officin] in this business has rothing to
do with this, because whenever such
accident occurs, the responsibility of
determining it is with the Additional
Commissioner of Railway Safety.

Shri Priva Gupia (Katihar) : rose—
(Interruption).

Shri S. K. Patil: The police are a

party to this business just as the rail-
ways are a party. Therefore, (Inter-
ruption)—this is not the first time,
ot w7 femg : o Iw FET @

TTWE | FTIET TAE R OB AE
ST |

Mr. Speaker : Order, order. I would
ask Shri Priva Gupta to sit down.

Shri §. K. Paiil: Therefore-- in re-
gard to such things from ths police—ot
course, in the first place, we have not
received it. The report said some
police official has said it, and the hon.
lady Member has given so much
eredence to it. She is not prepared
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The removal of the fish-
plate there, finding the fishplate
there, is a material evidence, but
the ultimate report will be, as 1 said,
naturally, in the hands of the Addi-
tional Commissioner of Railway
Safety.

Shrimati Renn Chakravarity: One
more question,

Shri Priya Gupta: On a point of
order.

Shrimati Renu Chakravartty: 1 do
not think there are many signatories to
this. So, you could allow one more
question, '

Shri Priya Gupta: I raise a point of
order. (Interruption) Let me submit

8 g wEr T et awe
atfes q1gd

Mr. Speaker: Under what rule?

=it firg ae Wi AT A A wF
qa Tl & Y F e T ¥ | Ay feAy
®T AT ®F QBT AT ...

to wait.

ot A fomad : FiEr S § @
ARG Awam iy dAar
f7aw Iarar 49r |

Mr. Speaker: Order, order.
sit down.

Shrimati Renu Chakravarity : Since

Please

‘the Prime Minister is present here, I

want to ask whether it is under the
contemplation of the Governmert, in
view of these conflicling reports,—
whether a judicial enquiry into this
whole affair will be instituted.

Shri 8. K. Patll : No, Sir It will not
be instituted.

Shrimat! Renn Chakravartty : I want
the Prime Minister to answer. Shri
Patil is in the dock. It is a question
to be answered by the Prime Minister.
(Interruption).

Shri Priva Gupta: Let me submlit
what I want to say.

Shri H N. Mukerjee *(Calcutta
Centril) : We want an answer from ths
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Prime Minister. It is a very serious
thing.

Mr. Speaker: The answer has come.

Bhrimati Renu Chakravartty * I want
the Prime Minister to answer.

Shri H. N. Mukerjee: Very serious
things are happening and we would
definitely like to have the answer from
the Prime Minister (Inierruption).

Mr. Speaker : This is not the manner,
Mr, Mukerjee. I think the answer has
come. The Prime Minister is also
here. If she wants to say enything,
she might, but when the answer has
come, I cannot force her to give an
Answer.

Shri H, N. Muokerjee: Very serious
things are happening and the Govern-
ment is in the dock. They are trying
to take shelter behind warbal pyro-
technics. The Prime Minister says
nothing, She is sitting quit. (Inter-
ruption).

The Prime Minlster and Minister of
Atomic Energy (Shrimati Indira
Gandhi) : I endorse what has been
said by the Railway Minister, who is
the Minister concerned with the matter
(Interruption).

Mr. Speaker: Order, crder. The

same answer she supports.

it i e © ¥ e s A
2r97% AU wE g & fF =T
fafwee %1 ag arAwTdl & a1 T F9 e
a2 %% W@ & [F 9% AT A A=
AT urs #9t § 3% s gt
F FT 2 ¢ 97 % §feas 397 dwe
¥ weat w1® VT & foram zom 2 fw
Y A oFEE AT & e gEer
Frafsa gfea ¥ awdt 2 21T drowto
Farm g, Tgam IEE R B, A @y

fifsa mwfagram 8 T 7@l Whether
it is contempt of the House or not.
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Shri Banga (Chittoor) : Let him
reply, Sir. It is a releyant point. He

may put it in his own way, but that s
a relevant point which must be replied
to by the Government.

Mr. Speaker: I am not goint to
depart from thils: that only the
signatories are allowed. If in this
manner some others also rise to put
questions I shall not be compelled to

allow them.

Shri Priya Gupta: The Minister is
decelving the House.

Mr. Speaker: He may send me in
writing that that is a wrong answer.

ot we fomd : wreaw wgveT, W
& Wrqim ¥ 7 T §, IEET OF I
% wroE aRe @A g o
“The i;:vestlgstlng cofficers gene-
rally discount the theory of politi-
cal sabotage on the basis of avall-
able information while criminal
sabotage 1s unlikely in view of
the fact that military personnel
alighting from undamaged bogies
immediately after the accident
found no traces of attempted loot-

ing.”

Y FEFAT F FAT KIET A ATTX
firar & i T Aifas e W Tae faw
e X TTRT F A gFear F s &
saaga Efs wiT Fr e R R
afgsdz FET T 1 UST T
s @ig 4 ¢ 1 afew @ W
wgriz ¥ Figia  foarr 8, 7 Wy
ey

“I may inform the House that
security patrolling against teroper-
ing with track and acts of sabotage
is the responsibility of the State
Government.”

**Expunged as ordered by the Chair,
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Bhri Hanumanthaiya (Bangalore
City) : Is it right to say like that?

TN WEAT . W WY §AON
w7 Agd § T w3 acr § grad @

... . (vuEm) 8w
Fr wad & Al qm ol omw
frrprey ada

dftag ool - s w A ¥
frmay snid, &= o € g woR

= faa, &8 g e &1 o iy
=t mfewc @i 8 .. L.

WS WERA WY §AE e
gy E A gfed acar . . . (sweww)

=t ay fowd : w9 frgat & wwex
w9 Ffd 9 gH ot frawt & s
W o Sy . . (wmwwm)

F | W9 7 @ AR g Ay
7 faar ..

R iR
ay 7Y ?

WY wATH [EA

w7 fowd - & gAY g@a §
TY 3 7 warw § v o= o ag wafe-
“fer wwee w2y € R ogEEr o
drz-wrg T a1 9% "7 w4 WEey
Fgd & 5 ag o drs-6E g ¢ 98
T fariard 76 &, wew s H
8, ST FTHTT 9T A 919 3 § A R
w#Y AT 7 awifaw @t o7 fF
T 9T gHen [ 7 A wdT ARy
2T & WH AR F fag dae § 7
XTI FITT F AT T feafa &
afrg?

e ww gym fag : wdmaw
TR TR W AR T Ak H L
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ot wq fomd - w9 A4 AEY
2 7 Fewar H oA aE @@ aw
Y., . (s@ew) 32 i
TR MAHQAE T TR AR A AN DT
TR gANfAE F A ALTTOE ) L
(srwam) . . . W gua fag A
FaAAT NG . . . (vmEwma)

ot g0 wTe mfewm : faeze wfiwy,
Iegia ** Few geamw

I want that it must be prompt-
ly expunged.

werR wgneg o ag e fen
i |

st U W =T (IS) R
Tw I ag WY Fgr fF ag awTw
wat &, g o fawra fmmang L L
(wrwwm)

ot vy fomgd : R & W H
o fen g | . | (srrem)

ot forw wromw (=) ;WO
gy g fF 3y famr o & o
e ag frrer faar sndm W &Y
qT & grIw & fAwr v 41 ) 9g
AT I %7 @ & Wik fafaee &
aqTEF AAT ¥g R E . L.

SR W | A7 G<VT 0T T
ELici e il
Shri 8. K. Patll: Not taking into
consideration the abusive language of
the hon. Member to which 1 paid no
attention, so far as the investigation
machinery is concerned, this is not the
report of Investigation machinery.
Some official somewhere has said it
Theretore, although the police is making
an enquiry, the ultimate responsibility
will be fixed after the Additional Com-
missioner of Railway Safety, who is
not an officer of the Railway Ministry
has also held his enquity. He is an
officer of the Transport Ministry.

**Expunged a8 ordered by the Chair,
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ot w femd : weam wikEE, AT
T FT AETH TEF ATAT | (Interruption).

Mr, Speaker : I have ssked Mr. Priya
Gupta more than half a dozen times
not to interrupt.

st ay fowmd : woaw W, A
¥ T AT AET W |

WS REXAT ;W7 AT |

sy g ferad - =t wmar ) v fe
e qA Ay FEd § (6 9T eIy
farviardY 8, W ag grawz fafwz wy
F wr; 7z ar @@ fafam s §
wra i fredardt @ wrra # a3 wged.
()

Mr. Speaker: There are two distinct
things. One is security and the cther
is investigation. Both are bLeing done
by different departments.

s ag fomd : d9 W% GPET F1
gaTAR ) ... (WAEW) W Ay
T AATE | WA AT AE T HEG AT W™
wara g

werR wEtm o & Agf & wwar |

ot ae foma : d7 e daveEw
faemrt Tsg AT T 8 ? ...
(smasnw)

Shri Hem Barua (Gauhati): Since
preliminary investigations into the
Siliguri accident reveal that it is
neither an act of God nor an act of
sabotage and since there have been
as many as 13 accidents of a sericus
nature since Shri 8. K, Pati] took over
the responsibility of administering the
railways, may I know frum the Prime
Minister—I do not want her 1o change
her pack horses in mid-stream—but
why is it that she has not subjected
some of the erring horses to the order
of the whip, so that the people's safety
may be ensured?
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Mr. Speaker: Order, order. This is
not the question to be put on a culling
attention notice.

Shri Hem Barua: Why, Sir?
Mr. Speaker: That is my opinion.

Shri Hem Barua: May [ submit in
all humility that there have been 13
accidents of a serious nature during
the tenure of office of Mr. 5. K. Patil
and he does not have the moral com-
punction to resign. Therefore, I ad-
dressed my question to the Prime
Minister.

Mr. Speaker: As a supplementary it
cannot be allowed,

Shri Hem Barua: She has not taken
this matter into consideration. Be-
cause of one accident, Shri Lal Bahadur
Shastri resigned.

Mr. Speaker: Order,
Vishwa Nath Pandey.

order. Shri

st fave ovm  (g3wWge)
ST wdt wgreg 7 A TRy fmr g,
i ffeq fem § ff—

“I can, unhesitatingly, say that
the Press report Is entirely un-
founded, malicious and devoid of
farts and nelther I nor the Rall-
way Ministry nor the Northeast
Frontier Railway Administration
have received any such communi-
cation from the Defence Ministry,
the Army Headquarters, the East-
ern Command or the Corps Com-
mander in the area.”

g & ez & o S s mATTTEi
o waifora o &, @@ I1fAamz &, Froree
& wE & a9r ST w10 gnrd
T AT /AT wgE & afq o F
gES F @ & 1 T 44T 5EEw
g w:17 F1 21 wrmea &7 fR @R
saa & fang wif srwafafa ndd
i & <15 A1 &1 AT AT WrERr
@Al F IFUT 7 9@ ¥ FHrAC
oo sEEr A ART .,
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QO AT : T A AT AT
wTqT s F faan, &3 AT |

Shri S, K. Patil: It is a very good
suggestion for action.

Shri Ranga: May I know whether,
it not on this occaslon, ¢n earlier
oceasions the defence people—the
special security people—who are there
have made any complaints to the Gov-
ernment regarding the insdequacy of
the steps that were being tuken or
whether they have suggested ¢ny im-
provements to be made and the Gov-
ernment has not been able to comply
with their request?

Shrl S. K. Patil: The responsibility
in this matter is rather (elicate, be-
cause it goes beyond the normal routine
of the railway's responsibflity. It is
a different type of track with which
other people are concerned. Wherever
there is any emergency ¢r danger, the
responsibility is shared by Defence,
State Government, Home Miristry and
Railways; joint action is token. This
particular place is about 25 miles from
Siliguri; it is not exactly near the
Nagaland. (Interruptions). I am talk-
ing of the general question of respon-
sibility., The responsibility was shar-
ed by the Bengal Government and
ourselves, the patrolling, because this
is also a difficult area, but the Ben-
gal Government, after sometime,
found that the patrolling was not
necessary because it did not serve any
purpose and for some time it was not
done. We can take up that matter
with the Bengal Government. But
this has nothing to do with that.

Shri S. M. Banerjee (Xanpur): In
the statement which has appeared in
the Statesman of today, a portion of
which was read out by Shri Madhu
Limaye and Shrimati Renu Chakra-
vartty, it is said 4hat a preliminary
police inguiry inw the derallment of
a military special train was cenducted
by a senior police official. Now, while
saying that there is no question of
lnl?o\age. it says:

“On the other hand, there was
indication of negligence or at least
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bad maintenance of the railway
track which could have accounted
for the derailment. A guods train
on the same section was derailed
the same night. On the spot in.
vestigation of the rail ‘rack showed
that one nut of a flishplate hed
been missing for a long time..."
This is the statement which has ap-
peared in the Statesman of today. So,
since a senior police official has made
a preliminary inguiry and he has found
out that this is neither a political
sabotage nor any sabotage with the
criminal motive or arson, I would like
to know from the hon. Minister
whether a high-power commission will
be appcinted—it may not be a judicial
inquiry as such—to investigate into
the whole affairs and till the commis-
sion gives the report, will the Minister
resign paacefully and gracefully.

Mr. Speaker: That has nothing to
do with this. Only the first part of the
question may be replied to.

Shri 8, K. Patil: So far as the first
part of it is concerned,—this iz one
of the many accidents lhat take place
and the accidents occur and as much
as the Railways, the police are also
the party—the hon. Member is reading
something from today’'s paper and
joining it on to the Call Attention
question which arose cut of dificrens
circumstances. As I told in the begin-
ning, this is said to be from some
official of whom he knows nothing
and whose report has not come to us
and at best, even if it is so, the ulti-
mate report of it will be in the hands
of the ACRS.

Shri S. M. Banerjee: I want your
protection, Sir. I referred to the stute-
ment in today's paper. This statement
has nothing to do about America. This
is what happened on that day. I
think, the hon. Minister should read
morning papers apart from the Con-
gress paper. This is in connection
with the same accident. I do not
know whether the hon. Minister has
seen this statement and, if rot, at
least his deputy or assistant must
have recad it and it was expected that
he would reply to this « This is
about the police investigation,
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Mr. Speaker: He said that one police
officer has said it and that the inyuiry
is still going on.

Shri §. M, Banerjee: The inquiry is
going on. I admit that it is under a
different Ministry, the Transport
Ministry—it is not under the Rai way
Ministry. My suggestion is that since
there are differences of opinion het-
ween the statement given by the hon.
Minister either on the 14th or even
today and by the police authorities
and where two Governments are
concerned. the Central Government
and the State Government....

Mr, Speaker : His question is whether
a high-power commission would be
appointed.

Shri §. K. Patil: I have said it.
This is highly unnecessary. As re-
gards the statement to which the hon.
Member draws attention about some
goods train derailment, it was mlles
away from this place.

Shri 8. C. Jamir (Nominated-Naga-
land) : The hon. Minister mentloned
about Nagaland or Nagas in every rall-
way accident. Why does he reduce all
these accidents to Nagaland? If he
does so, I strongly resent this.

Shri S. K. Patll: My reference To
Nagaland was not about the accident
but it was about the general arrange-
ment that we have got, whether it is
Nagaland or other part—and, there-
fore, Nagas have nothing to do with
it.

Shri §. C. Jamir: Tt is assumed.

Shri S. K. Patll: Not my assump-
tion. .

1230 hra
RE: CALLING ATTENTION NOTICE
(Query)

Mr. Speaker: I have received an.
other call-attention notice from Mr.
Ranga about the order of shooting at
sight in Delhi. We can take it up at
the end of the day.

Shri Ranga (Chittor) : The difficulty
is this. I gave a notice of an adjourn-
ment motio® and you were pleased to
say 'no’. All right, I accepted that

KARTIKA 26, 1888 (SAKA)

Re. C. A. 3670
Then I gave the same notice as call-
attention notice. You were good en-
ough to admit the call-attention notice,
but you cut out one portion of the
text that I had given. I would like
you to let me have the privilege of
reading out the whole text as an when
I read it out,

The second point is this. The ex-
perience in the House has been that
after 4 O'Clock we are finding it very
difficult to get a quorum and we do
not know how long the sitting of the
House is likely to be prolonged or to
go on after 4 O'Clock. Therefore, I
would request you to let me take it
either now or at least at 4 O'Clock,
so that I can discharge my responsi-
bility in regard to this matter properly.

Mr. Speaker: My difficulty now is
that under rules only one call-attention
notice can be allowed in a sitting.

Shri S. M. Banerjee (Kanpur): It
zan be admitted as a special case.

hon. Member: The second has
been allowed in the past.

Mr. Speaker: We took up the second
at the end of the day. I can assure
bhim this much that if it is not taken
up today for want of quorum, then
I will give it the first priority to-
MOTTOW.

Shri 8. M. Banerjee: Today there
may be firing.

Shri Ranga: This question, as you

Know, refers to...

Mr, Speaker: If the House agrees,
we might take it up at 4 O'Clock,

Severa] hon. Members: Yes,
Mr. Speaker: Allright. We take it
up at 4 O'Clock. Now papers to be
laid on the Table.
stay fand (577) : wwr w2y,
qT g o ATy TETE § oAl
FIEN FEATT F | AW O T
CARGUEAE D et L - SO
qETW WERA | AIE FY wrdardr e
*r aqri o €



